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C E N1 R A L. A D MI N'T. S T R ATI V E 1 R T r-i 1.1N AI

PRINCIPAL BENCH: NEW DELHI

CP„No_139 of 1990

i n

0.. A_ No.. 540 of 1996

N e w 0 e i h i., t his 1 -31 ii d a y o f S e p t e rri b e f „ 19' ,

HON " BL.E MR .. JUST ICE V . RA JAGOPAL A REDD Y , VICE Cl fA t RH-

HON'BLE MRS., SHANTA 3HA3TRY , MEMBER f A )

3hr.i Mansl'ia Rarn

3 / o L a. t's '. .■■ hi i" i r © .j R a rn
C/o Sliri F;ohtas Singh
R / o C - 8 / 2 4 7 , Y a rn u n a V i h a r
Del hi .. . . . He l i t >

(By Advocate:: Shri R .. V , Sin har)

versus

1., Shr i C:i .. P . I ripathi
r In e 3 e c i" & t a r y
M / o R a i 1 w a y s (R a i I w a y B o a r d )
Rail Bhawan
New Delhi-11„

2, Shri S..P.. Mehta
Tine Genera 1 Managei
Northern Rai Iway
Baroda. House

3 . Sill 1 V . K .. Kau 1.

line Di visi ona 1 Rai j wiay Ma.naget
Northern Railway
Bi kanei Division
Bi kaner , Ra jasthan .. .. Responden r

(By Advocate: Shri R.. L.. Dhawan )

ORDER (Oral)
By Reddy, J_

Heard the learned counsel for the peti t' ', m-?'

a n d t h e r e s p o n < i e n t s. ..

2. The 'direction given in the OA against wr- j . h

t h e C . F-' .. a r i s e s i s a s foil o wi s : ■

'' W e .i s p o s e of t In is OA w i 111 • r
di rect: i on to respondents to conc 1 u'de 1 !"it
Dep>artrnenta 1 Proceedings initiatevi agaii"' -: !
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applicant vide Charge Memo dated 28,o 9'
w i t: h in a p e r i o d of f o u i ■ rn o n t fi e- f r o m f h - -
date of receipt of a copy of this otder .
i n w fi i c hi a p p 1 i c a n t a 1 s. o s hi o u 1 d c. o o o e r "i t r'
in which applicant also should coopei al'-
fully, and thereafter respondents shoMj.j
p a s s a p p r o p r i a t e c o n s e q u e n t i a 1 o r d e r; j i :
accordance with law,. No costs.

Ttie M., A.. No.. 640/98 also stands dispos^.^ ,
according ly,."

3- By the above directions the r espomien t.s'. w- ■

directed to conclude the departmental proceedinu.

and p a s s a p p r o p i- i a t e o r d e r s .

-  A reply is filed by the respondents, s t a t. i ; .

that the depar trnen ta) proceedings were concluded -n - .

O  the case was closed by an order dated C.'i 1 . 98

copy of the order is also filed along wi tfi the ■ e< ,

as An n ecu r e R -1. .. 11 i s f u r t lie r s t a t ed t tc,. t

necessary orders were passed for ret i. rrnen t. ■..lue-i hi . •

payment wias a 1 so ar ranged as sliown iI'l para ■ 2 of Mi •

reply„

C- In view of the above averments made in rp3

r0p 1 y, we are sat J sf ied that the di r ec11on gi ven i i•>

t h e 0 A h a s b e e n c o rn p I i e d wi i t i i ..

0  Learned counsel for ttie p'etitionei howevc- t

requests time for filing rejoinder and to a seer t.i i .!

whether tine order hias^ been complied wri.th or t i <j' .

He further contends that the order passeo l>y Mi. -

e s p o n d e n t s i. s:. n o t p roper a n d t I'l e p e t i t i o 11 e r > '

e n t i t. 1 e d t o o t her b e n e f i t s ,.

•  Cis stated above., we; are isati sd'ied f fiat I . i.,

o r d e I- h a s b e e n full y c o rn pile d.. T fi e o n 1 y d i r e c t. i • .

given in the OA was to conclude the enquiry and iv,u. .

i" ' •
i' '
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appropriate r,,vjer-
Accordingly^ tj-,,., „

— conduce.
Wd,.--. paccpd r i.-

^nn. 1 -r - ., f )•applicant i Ic -
aggrieved by the

 '

't IS o,,„„
"  ... cj f <j f ...

him to challonqo tho ^

^^tnnnrL

o

the circumstances, the
<«s.,osed. Notioe "

^  ̂i^-charged.. no costs.
^  f

mr.. shanta Shaotryj
""""■<«) "h-"'"'!';'"''!® ReS,i, ,

dbc '' ^ ''■' ' Tia-ri ( .7
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